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1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD [BENCH

AT HYDERABAD.
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Date of decision: September 9,1997.
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Between:
Sa Saibaba- .e Applicanto
Angd

1. Union of India represented by its
Secretary, Ministry of Finance,
New Delhi,

2. The Chairman, Central Board of:
Direct Taxes, Ministry of Finance,
Department of Revenue, North Block,
New Delhi. )

Respondentd.

3. The Chief Commissioner of Income Tax,
ayakar Bhavan, Bgsheer Bagh,
Hyderabad.

Counsel for the applicant: sri J. Sudheer.
Counsel for the respondents: Sri v,.Bhimanna.
CORAM:

Hon'ble Sri R. Rangarajan, Member (A)

Hon'ble Sri B.S.Jai Par_meshwar,Member (7).

JUDGHMENT :
(per Hon'ble Sri R. Rangar ajan, Member (A)

Heard Sri J.Sudheer, for the applicant and $ri V.

Bhimanna for respongents.
N

The appliéant-was workin}y) as Data Entry Operator

L

in the scale of pay of Rs.1200-2040. He was given the

Pay scgle of Rs.1350-.2200 with effect from 11-9-1989%

by Office Memor andum No. 7.7(a)/IC/86 (44) of Ministry
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of Finance, Department of Expenditure dated 11==C%mal198f

(annexure II to the O0.A, Page 16).
mitted a reprecentation dated % 6a12=-1998(Annexure ‘No ¥

' +o the 0.A.,) to give him the Grade of Rs.1350-2200 fr
the date he joind in the Department as Data Entry Oper
i.e., 1988, He also filed another representation date

(annexure ¥ITL( -i" to the 0.A.) Those two represer

are still to be disposed of. In the-represengations 4

applicant submits that he is eligible for the scale of

of Rs,1350~2200 in terms of the Judgment in 0,A,957/9¢

dated 9-7-1992 on the file of this Bench. The applis

further suybmits that the respondents haui filed a SLP
: -

/ﬂml —
that Judgmen%éfn the Hon'ble Supreme Court and that S
No.16533/93 was also dismissed. Hence the applicant
that he is entitled for higher sczlé of pay from the &

joining in the vear 1988 instead of 11.9.1989.

This 0.A.,.1s filed for granting him the sd

of Rs.1350-2200 with effect from the date he joined asg

The applicant sub:
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~ant
against

LP bearing
submits
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ale

Data

Entry Opegator i.e,, with effect from 20-6-1988 instead of

11.9.1989 on par with his countér-parts in other Departments and

in accordsnce with the Judgments of this Tribunal in

0.A.957/90
benefits.

dated 9.7.1992 and 0.A.355/96 4/11.3.1996 with all cpnsequential/
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This 0.2., is similar to 0.A.No,1442/96 which

was ‘decided on 3--9--1997 tgking into consideration

all the contentions riised above.
Hence the following direction is given:

a) The representations of the applicant.. réfefred
to above should be disposed of in accordsnce W
the law taking due note of the Judgment in

0.A.957/90 and the Order ih SLP filed against

that judgment.

b) Time for compliance three months from the date

of receipt of a copy of this Judgment.

With the above directions, the 0.A., is dispos
No costs.
MESHWAR R .RANGARAJAN,
_,9,,,,,f”’”s;z:zer(J) Member (A)
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Dictated in open Court. 1***-
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1. The Secretary, Ninis%;y of Financs, New Delhi.
2. The Chdirman, Central Board of Dirsct Taxes,
Ministry of Finance, Department of Reverue, North Block,
New Delhi,

3. The ChieP Commissioner of Incoma Tax, Ayakar Bhavan,
Basheer Bagh, Hyd.

4, One copy to J.Sudheer, Advocate 4EAT., Hyd.
5, Cne copy to Mr.Y.Bhimeanna, Addl,CGSC., CAT. Hyd.
6, Cne copy to D.R.{AR), CAT., Hyd.

7. One duplicate copy. »
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Dismissed asg Uithdrayn
Dismi sed f’or-det’ault






